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YISl WThias 49 §aeT

75 fReett, 24 974, 2025

FLAT. 1525(H).—TRT THT 7 TSTIH AT A qeaadred (qF § ITINT & ATIw &
ISi) srterf=aH, 1962 (1962 &1 50) (5& =8¢ z8& TATq I ATAHIH FFT AT §) A g1 3 HF
STIRT (1) & Fefid AT AT O3 & USodd T ITids 3| §ared i dfaeg=er |qedr
FT.T. 3755(3) ATE 27.08.2024 ST AT o STATETOT Tord= A 03.09.2024, H THITArd it 747 o,
BT 39 ATIH=AT | §a7 Te= | fAfAfae g § = (sfvean) ’iffes g a8 wour 77 § g -

AN — ATEET TTHAE A9 IEIATE & G AR - TIAGL GIEAATSH 6 ATeqH T YTH{d A9 %
fEegd & forT arsueTs fasr & YA F forT SUART F STfEeT T SS9 F o SO e T =J9or

#F ofT:

T ITh TSI ATEAAT il TTAAT STAAT T ITASH FAT &F T2 T,

AT TAW TTIAR A, Ih ATATHAR T €17 6 T ITLTT (1) F T ATCT TLRTE HT 9T AT
TEE;

AT 9T AER A, 3% A W =N #3% F 7Eq 67 98 49q9 3 9" 9w & 3w 9w
TTreared feer & o srferT €, SHH ST & ATIFR 7 TSI Fd #7 [ ar &;

2243 G1/2025 )
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AT AT, AT ALHIY, ITH AT T 9T 6 T ITETT (1) FTT TaT AEAT HT TINT Fd gU,

Tg JTOUT FAT g T =0 arfeemar & gorw aqgEt # PRt afa § aeuersa g % fow s &

SfAreTe T oot 3T STt €

3iY, WTEd 9¥aTY, I AT il gT 6 T ITETT (4) T Yaod afedl & TIRT Fd g,
fAer 3t 8 T areveTes e o forg oo & STt & SfeeTe, TH A YT T e |, 9

aeae ® [fRT g % aorre, a4t feesmt § 77 gy, T (o) fofves § [Afga grm

g —ANTR—ARYIST TS aS 49 ursuarg-
FTANT—ANTYR—SITAYR
ST
ISy : HEY WY
aA%bd
forer dedia g ST A4 adH. N e a;zf;:[
1 2 3 4 5
fEgarer TS [EEREISEE] 313/3/1 00 09 17
313/3/2 00 09 | 20
298/2 00 00 | 66
166/1 00 01 | 03
286/4 00 01 10
455/3 00 04 | 82
296/1 00 02 | 00
[EEEIS HETS TREYR 262/9 00 06 63
211/1 00 01 | 04
211/2/1 00 00 | 71
212 00 00 | 42
192/1/5 00 00 | 66
132/8 00 06 | 50
132/9 00 05 | 09
134/2 00 05 | 70
140/2 00 08 | 39
132/2 00 04 | 26
f¥garer TS ISIR 247/2/2 00 04 | 37
[EEEIS HETs GEISC 559/6 00 00 83
420/10 00 01 | 67
420/13 00 00 | 82
619/2 00 00 | 83
IEECIS] BIRSCS CESICEE] 416/1 00 11 20
416/4 00 11 | 62
R earer R HRERATOR 122/4 00 01 | 05
EECIS] RN SUTCTHTE 67/3 00 20 | 78




[$TRT [I—=vE 3(ii)] T T TSI © T 3

EECIS] EINS) G 441/2-442/1 00 00 44
foearer EINS ATERT 87/2 00 07 08
TIAYGR TIAYGR EICS] 115 00 05 23
116 00 07 14

113/1,113/2,113/4 | 00 04 05

112/1 00 00 53

WO | WedR | wrRa 402 00 00 | 12

[T, . TA-14014/4/2024-S11-11/ (-48898)]
TS AT HIAT, 3E< af=a

MINISTRY OF PETROLEUM AND NATURAL GAS
NOTIFICATION
New Delhi, the 24th March, 2025

S.0. 1525(E).—Whereas by notification of Government of India in the Ministry of Petroleum and Natural
Gas S. O. No. 3755(E) dated 27.08.2024 issued under sub- section (1) of Section 3 of the Petroleum and Minerals
Pipelines (Acquisition of Right of User in Land) Act, 1962 (50 of 1962) (hereinafter referred to as the said Act),
published in the Extra Ordinary Gazette of India dated 03.09.2024, the Government of India declared its intention to
acquire the Right of User in the land specified in the Schedule appended to that notification for the purpose of laying
pipeline for transportation of natural gas through Nagpur — Jabalpur Pipeline section of Mumbai — Nagpur —
Jharsuguda Pipeline Project in the State of Madhya Pradesh by GAIL (India) Limited,;

And whereas copies of the said Gazette notification were made available to the public;

And whereas the Competent Authority has, under sub-section (1) of Section 6 of the said Act, submitted its
report to Government of India;

And whereas Government of India after considering the said report and on being satisfied that the said land is
required for laying the pipeline, has decided to acquire the Right of User therein;

Now, therefore, in exercise of the powers conferred by sub-section (1) of section 6 of the said Act,
Government of India hereby declares that the Right of User in the land specified in the Schedule appended to this
notification is hereby acquired for laying the pipeline;

And, further, in exercise of the powers conferred by sub-section (4) of Section 6 of the said Act, Government
of India hereby directs that the Right of User in the land for laying the pipeline shall, instead of vesting in Government
of India, vest, on this date of the publication of the declaration, in the GAIL (India) Limited, free from all
encumbrances.

Mumbai-Nagpur-Jharsuguda Natural Gas Pipeline
Section - Nagpur - Jabalpur
SCHEDULE
State: Madhya Pradesh
Area
District Tehsil Village Survey No. Hect. Are ms(tqr
1 2 3 4 5

CHHINDWARA | MOHKHED | HIWARA WASUDEO 313/3/1 00 09 17
313/3/2 00 09 20

298/2 00 00 66

166/1 00 01 03

286/4 00 01 10

455/3 00 04 82
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296/1 00 02 00

CHHINDWARA | MOHKHED GORAKHPUR 262/9 00 06 63
211/1 00 01 04

211/2/1 00 00 71

212 00 00 42

192/1/5 00 00 66

132/8 00 06 50

132/9 00 05 09

134/2 00 05 70

140/2 00 08 39

132/2 00 04 26

CHHINDWARA | MOHKHED ADWAR 2471212 00 04 37
CHHINDWARA | MOHKHED LAHGADUA 559/6 00 00 83
420/10 00 01 67

420/13 00 00 82

619/2 00 00 83

CHHINDWARA | MOHKHED | KUKADA CHIMAN 416/1 00 11 20
416/4 00 11 62

CHHINDWARA | SAUSAR | RANGARISOPAR 122/4 00 01 05
CHHINDWARA | SAUSAR | DUDHALAKALA 67/3 00 20 78
CHHINDWARA | CHAURAI KHATKAR 441/2-442/1 00 00 44
CHHINDWARA | CHAURAI LOHARA 87/2 00 07 08
JABALPUR | JABALPUR CHAUKHADA 115 00 05 23
116 00 07 14

113/1,113/2,113/4 00 04 05

112/1 00 00 53

JABALPUR [ JABALPUR [ KHAMHARIYA 402 00 00 12

[F. No. L-14014/4/2024-GP-11/ (E-48898)]
RAMJI LAL MEENA, Under Secy.
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